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March, 2009 for a  period of three years beginning with financial year 2009-10 and which was further extended vide No. 

S.O. 485(E) dated 16.3.2012 for a period of three financial years  starting 2012-13; 

             And whereas by notification  number  S.O.  485(E) dated 16.3.2012 the estimated cost was enhanced from 

Rs.10.17 crore including a corpus fund of Rs.7 crore to 22.71 crore including a corpus fund of Rs. 15 crore; 

        And whereas the said project or scheme is likely to extend beyond nine years; 

        And whereas the project cost is likely to enhance from Rs. 22.71 crore including a corpus fund of Rs. 15 crore to 

 Rs. 23.85 crore including a corpus fund of Rs. 15 crore; 

        And whereas the National Committee for Promotion of Social and Economic Welfare, being satisfied that the said 

project or scheme is being executed properly, made a further recommendation under sub-rule (5) of rule 11M of the 

Income-tax Rules, 1962 for extending the said project or scheme for a further period of three years and amending the 

project cost from  Rs. 22.71 crore including a corpus fund of Rs. 15 crore to Rs. 23.85 crore including a corpus fund of 

Rs. 15 crore; 

            Now, therefore, the Central Government, in exercise of the powers conferred by sub- section (1) read with clause 

(b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961),  (a) hereby notifies the scheme or 

project “Unnati, a vocational guidance centre for the underprivileged” which is being carried out by “Shree 

Guruvayurappan Bhajan Samaj Trust, No.1 Tank Road, Opposite Ulsoor Lake, Bangalore – 560042”, as an eligible 

project or scheme for a further period of three years beginning with financial 2015-16, i.e. 2015-16, 2016-17 and 2017-18 

and; 

(b) further amends the said notification number S.O. 458(E) dated the 30th March, 2006, to the following effect,  

namely :— 

In the said notification, in the Table against serial number 2, in column (4) relating to maximum amount of cost to be 

allowed as deduction under section 35 AC, for the letters, figures and word “22.71 crore including a corpus fund of  Rs. 

15 crore”, the letters, figures and word “Rs. 23.85 crore including a corpus fund of Rs. 15 crore” shall be substituted. 

 

[No.  142/2015 / F. No. V. 27015/1/2015-SO (NAT.COM)] 

     MAKKHAN LAL MEENA, Dy. Secy. (National Committee) 
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— जब�क आयकर अिधिनयम, 1961 (1961 का 43) क
 धारा 35 क ग के � प
 टीकरण के खL ड (ख) के 

अंतग�त जारी क
 गयी भारत सरकार, िव� त मं�ालय (राज� व िवभाग) क
 �दनांक 04.10.2012 क
 अिधसूचना सं.  का. आ. 2366 (अ) 

�ारा के�   सरकार ने ‘’तुलसी MामोउNोग सेवा सिमित, 108, से0 टर-पी, अलीगंज, लखनऊ, उ� तर ,दशे’’ �ारा ‘’ मौजूदा भवन, 

I यावसाियक ,िशEण के�   और ,िशEण के�   के िव� तार’’ क
 प2रयोजना को, िव� तीय वष� 2014-15 को समाG त होने वाली तीन वष5 

क
 अविध के िलए 7.69 करोड् Kपये क
 अनुमािनत लागत से  एक पा� प2रयोजना अथवा � क
म के 6प म+ #म सं. 30 पर अिधसूिचत 

�कया था;  

और जब�क उ0 त प2रयोजना अथवा � क
म के तीन वष5 से अिधक चलने क
 संभावना ह;ै 

और जब�क सामािजक और आ9थक क� याण क
 अिभवृि; के िलए रा
 <ीय सिमित का यह समाधान हो जाने पर �क उ0 त 

प2रयोजना अथवा � क
म उपयु0 त 6प से िन
 पा�दत क
 जा रही ह,ै इस सिमित ने आयकर िनयमावली, 1962 के िनयम 11 ड के उप 

िनयम (5) के अंतग�त उ0 त प2रयोजना अथवा � क
म को अगले तीन वष5 क
 अविध के िलए िविन>द
 ट करने क
 िसफा2रश क
 ह ै।  

     इसिलए, अब, के�   सरकार, आयकर अिधिनयम, 1961(1961 का 43) क
 धारा 35 क ग के � प
 टीकरण के खंड (ख) के साथ प2ठत 

उपधारा (1) �ारा ,द� त शि0 तय* का ,योग करते Cए, एतद�ारा, ‘’तुलसी MामोउNोग सेवा सिमित, 108, से0 टर-पी,अलीगंज, लखनऊ, 

उ� तर ,दशे’’ �ारा चलाई जा रही ‘’मौजूदा भवन, I यावसाियक ,िशEण के�   और ,िशEण के�   के िव� तार’’ क
 प2रयोजना क
 7.69 

करोड़ 6पये क
 अनुमािनत लागत म+ कोई प2रवत�न �कये िबना, िव� तीय वष� 2015-16 से ,ार& भ होने वाले वष� से आगे तीन वष5 क
 

अविध अथा�त 2015-16, 2016-17 एवं 2017-18 के िलए एक पा� प2रयोजना अथवा � क
म के 6प म+ अिधसूिचत करती ह ै। 

 [सं.143 /2015/फा. सं.वी -27015/1/2015 एस ओ(रा. स.)] 

 म0 खन लाल मीना, 

  

 उप सिचव (रा
 <ीय सिमित) 




